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14. That the Chairman to file an affidavit not less than seven (7) days before the date

fixed for the holding of the Meeting and do report to this Tribunal that the direction

regarding the issue of notices and the advertisement have been duly complied with.

l5.That the Chairman of the Meeting to report to this Tribunal, the results of the

aforesaid meeting within thirty (30) days of the conclusion of the Meeting.

16. The Counsel for the Applicant Company submits that there are no Secured Creditors

in the Applicant Company, therefore the question of sending notices to the Secured

Creditors does not arise. That Counsel for the Applicant submit that since the Scheme

is an arrangement between the Applicant Company and their respective shareholders

only a meeting of the Equity Shareholders is proposed to be held in accordance with

the provisions of Section 230(1Xb) of the Companies Act 2013. This bench hereby

directs the Applicant Company to issue notice to unsecured creditors as required

under section 230(3) of the Companies Act 2013 by speed post/ email with a direction

that they may submit their representations, if any, to the Tribunal and copy of such

representations shall simultaneously be served upon the Applicant Company.

lT.That the Applicant Company is directed to serve notices along with copy of Scheme

upon:- (i) concerned Income Tax Authority within whose jurisdiction the Applicant

Company's assessments are made, (ii) the Central Government through the office of

Regional Director, Western region, Mumbai, (iii) the Registrar of Companies, Pune

with the direction that they may submit their representations, if any, within a period of

thirty (30) days from the date of the receipt of such notice to the Tribunal with copy

of such representations shall simultaneously be served upon the Applicant Company,

failing which, it shall be presumed that the authorities have no representations to

make on the proposals.

18.Applicant Company to file affidavit of service in the Registry proving dispatch of

notices upon shareholders, Creditors, notices to Regulatory authorities as stated in

Clause 17 above and publication of notice in newspapers.

V. Nallasenapathy, Member (T)

 
"1 " \ UM. K. Shrawat, Member(J)' '
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